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2602004 	Hearl r .A.Chakraborty, learned 

CQuflsel for the applicant. Mr.Jt'.Sarka 

.' learned counsel was present for the 

RailWays. 
C.A. is admitted 	call for the reco 

H 	. 	. . 	 List on 25.112004 
Applicant is allowed to appear in 

the. reruitment test for the post of 
LaW Assistant. The result of the said 

. 	• 	
test shall be outcome of the O.A; 

p 

/ 

MeRlber (A) 

bb 

25.11.04 	Six weeks time is granted to the 

/..e respondents to file written 6 ,t ,atement 

n the prayer of Mr 	1 .Choudhury. 

learned 	d1 .0 G .S C 

List on 25.1.05 for order. 

G8.10.2004k 	List on 18.11.2004 for admission. 
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O.A. 243/2004 

25.01.2005 	Ms. U. 1)as, learned counsel 

appearing on behalf of xJqs Mr. J.,L. 

Sarkar, learned counsel for the 

respondents seeks four weeks tifle 

to file written statnent. List on 

25.2.2005 for filing wtitten state-

merit. 

• 	 S 

Member (A) 

mb 

25,2,2005 	Present : The Hon t  ble Mr. K.V. 
Prehiadan, Member (A), 

On the prayer of Mr. JL. Sarkar 

learned counsel for the respondnts 

S 	 eight weeks• time is given to the 

responcents to file written statement. 

List on 18.4,2D05 for orders. 

MIN 

Member (A) 

mb 

28.4.05. 	On behalf of Mr.J.L11sarkar learnad  

. :30.5.05. 

- 

counsel for the. Respondents a representa-
tion is made that the written statwtent 
has already been sent to the Respondents 

for vetting. Post the matter on 30.5.05, 

Vice-Chairman 

t 
- At the request of Mr.j.L,rkar 

learned cour*set for the Reapcndents case 
is adjourned to 1S.6,O5. 

Member 

3 -4 -55 	 1 	 - 
55- 	 5---- 	 •- r---  - 	- 	______ ________ 



4 
o.A.No.243;2004 

- - 	 - -- 

- - 
	 - 

NteS of the  

	

15.6.2005 	 Learned counsel for the applicant 
I 

is absent. Mr J.L. Sarkar, learned 

Railway Counsel seeks time for filing 

written statement. Post on 22.7.05. 

I 
/ 7 

-rj) 

• 	Member 	 Vice Chairman 

n km 

22.7.?005 	 ?4r.J.L.Sarkar, learned Railway counsel 

seeks for further time to file written state 

4. 	 mont • post on 24.8.2005. 	
. f) 

N 
/ 	 bb 

24.8.05. 	Mr..Nath learned counsel onbehal 
. 	 Of MtAeChakraborty, learned :COflflSe1 fa 

• 	the applicant has requested for adjourn.* 
ment.Mr.J.L.rkar learned counsel for 

rwe Railway also V*ts te to file 
ritten statement. 

Post the matter on 28.9.05. 

MO • 	

• 	 \• 

•• 	* 	
. 'Vice-Chairman  

. 28.9.05 • 	Mr.M.chaflda le rn!d  couasel repro- 
senta Mr.A.chakrab0rtY70un1 for the 

- 	 • - applicant. Mr.J.L?Sarkar le4n& counsel 

- 	• 	 for the Railways reeks for t%meto file 

	

- 	 written statement. 

post the matter on 8.1 .005 

• 	- 	• 	 Writtefl statement in the meant 	. 

Im 



243/2004 
IN 

8011.2005 	Mr. S. Nath, learned cbunsel 

the applicant is present. Mr. J. . 

Sarkar, learned s'tanding counsel 
Qi 	 for the railways seeks t±further 

time 	for instructions.. Post 
w- 	 on 22.12.2005.   Uuol r.  

t 	
I 

Vice-Chairman 

. $ 
22.12.2005 	Mr. S. Nath, lerne,d ceunsel for 

the app1icant is psen. Dr. J.L. 

. . 	 Sarkar,- learned standig counsel for 
. 	 the railways seeks fet adJ.urrnent. 

. 	- .- 	 • 	.. Pest on 25.1.2006. 

.. 	 •;'•

- .- -- 
	 . .,.. 	 . 	 . 	 -N ' Wicechirman 

1' •• 	 .. 
. 	 Br. J.L.Sarkar, learned Stan,. 

ding c.unsel f.r the railways seeks 

• 	.- 	. for adj.urent to get instcti.ns 

- . 	... 	. ......•• 	... 	. 	from the Respondents. 

Peat the matter 0n1 1.3.6. 

I 	 Vic e..Chajrman 

	

1.3.06. 	 . Mr.S,Nath learned counsel'on' 
I . : •i., .:. 	behalf of,B J.L.Sarkar, learned COuns1 

+ 	. ... . for the Respondents prays further time to 
iie written statement. 	.. 

I
post on 16.3.06 

Vjchairman 
im 

- 	16.3.20e6 	Dr. J.L. Sarkar, learned standing 
/ 	)4./vv• -" . 	 cunse1 for the railways submits that he 

wøujd like to have six weeks time t. file 
reply statement. Post on 

ce-Chairman 
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1.5.2006 	Dr.J.L.Sarkar. learned Ita.tlway 
Standing c ounee 1 was represented and 

more time was sought to file reply • 

statement cn his behalf • Let it be 
done. post on 5.6.2006* 

vi=-.chairman 
bb 

05.06.2006 	Learned counsel, for the respond- 

ents sought for further time to file 
reply statement. 

Post on 22.06.201•, 

Vioe"Chairrnan 

rib 

22.Q6. ()Q6 Present: Hon'ble Sri K.V. Sachidanandan 
V 	 Vice-Chairman. 

When the matter came up for hearing, 

Ii\J.L. arkar l  learned standing counsel for 
V 	

the Ilwa' submitted that as per direction 	
V 

of this'\Ton'i1c\  Tribunal dated 26.10.2004, 

V 	 the applict wallowed to appear in the 

recruitment st for'the  post of Law Assistant. 

V 	 It is also subm\ted by\he standing counsel 

for the rilways it the\pplicant did not 

ç1 J( successw in the saiAst an\therefore the 

O.A. has become infru'ous. '. S. Nath, 

learned counsel represent,g the c'asel for 

the applicant submitted t he h' no 

objection in closing the 	. in 

circumstances, the O.A. is dism'ed as 

infructuaus. 

Vice-Chairman 

/mb/ 



When the matter came up for hearing, 

Dr. J.L. Sarkar, learned standing counsel for 

the Railways submitted that as per direction 

of this Hon'ble Tribunal dated 26.10.2004, 

the applicant was allowed to appear in the 

recruitment test for the post of Law Assistant. 

It is a1so submitted by the standing counsel 

for the railways that the applicant did not 

come out successful in the said test and, 

therefore, the O.A. has become infructuous. 

Mr. S. Nath, learned counsel representing the 

counsel for the applicant submitted that he 

is no'objetion in closing the O.A. In the 

circurñstances, the O.A. is 

infructuaus. 

7 ,  

A' 	

j2e/10 
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22.06.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman, 

/mb/ 
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In The Central Administrative Tribunal 

Guwahati Pench 	Suiaiahati 

OA No 2 4'3 /2004 

E(ETWEEN 

Erri. Jayantaiit Bora, working 

as Junior Engineer-I I (Net.ttral 

Control), Rly. G!tr.. No617E, 

New Guw ah at i R a i 1 way Co J.r.3n y, 

Bamunirnaidan, Guwahati21 

p1 i c an t 

- Vs. 

1 Union of India represented 

by the Ex-Officlo President, 

the General Manager, Northern 

R a ii way, New D e :t h 

2. Indian Railway ConferencC 

	

Association 	through 	its 

Genera]. Secretary, D,.RMs 

Office Complex, State Entry 

Road, New Delhi-S 

3 The General Secretary, 

Indian 	Railway 	Conference 

Association, DRM's Office 

Complex, State Entry Road, New 

Delh:i.-55 

4 	The Genera]. Manager 	(P) ., 

N F 	Ra :1 1 way, 	Ma 1 i g aon, 

Guwahatii. 1 

I 
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5 The Chairman, 

Railway 	Recru:itment 	Board, 

Station Road, Guwahat:i-i 

__Respondents 

Details of the Application : 

A. Particulars of the order against which the application 

is made : 

This 	application is made for 	allowing 	the 

applicant to appear in the recruitment test for the post of 

Law Assistant to be held by the Railway Recruitment Board, 

Guwahati and for setting aside the letter dated 31 .ø82øø4 

2,,, Jurisdiction: 

The Applicant declares that the subject matter of 

the application is within the jurisdiction of the Hon ble 

T ri bun ai 

3, Limitation: 

The applicant declares that the application is within 

the per'iod of limitation under section 21 of the 

Administrative Tribunal Act, 1985 

4. Facts of the case: 

41 	That the Applicant is citizen of India and as such 

!
, is entitled to the rights and Privileges guaranteed by the 

Constitution of Indian He is a member of the Other Backward 

Class Community .  

e 

J~ 
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4.2 	That the Applicant wasappointed w.e.f 04.11.1993 

under the Ministry of Railways and posted under 	the 

organisation, ]:ndian Ral lway Conference Association (for 

short IRCA), respondent no. 2, with Head Quarters at New 

Delhi. IRCA is an unit under Railway Board like other Zonal 

Railways and Production units. General Manager, Northern 

Railways is the ex-officio president of IRCA. 

4.3 	That 	the 	applicant is 	posted 	within 	the 

geographical jurisdiction of N.F. Railway, and his salary is 

made by the Office of the respondent No.4. There has been 

vac:ancies of Law Assistant in N.F. Railway under the control 

of General Manager, N.F. Railway. These vacancies of N.F. 

Railway having notified for recruitment, the applicant 

legitimate].y expects consider'ation for selection/promotion 

against the posts of Law Assistant under General Manager, 

N.E. Railway. 

4.4 	That the applicant is at present working as Junior 

Engineer-Il (Neutral Control) posted under Section Engineer('/V) 1  

New Guwahati, N.E. Railway. His present scale of pay is 

Rs .5000-8000/-. 

4.5 	That the respondent no.3 published Employment 

Notice No. 01 of 2004 on 12.06.2004 in the Employment 

News" inviting applications for the post of Law Assistant 

along w ith some other posts. The total number of vacancies 

of Law Assistants to be filled up is 7 (Seven) out of which 

2 (Two) vacancies are reserved for SC, 1 (One) for 81, 2 

(Tiio) for OBC and 2 (Two) for LJR, 
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Copy of the Employment Notic:e dated 

12.06.2004 is enclosed as Annexure 

4.6 	That the post of Law Assistant carries scales of 

pay Rs.6500-10500/ which is much higher than the present 

pay scales of the applicant. It is stated that the post of 

Law Assistant is hiQher in status and rank than the present 

I(L 	post the applicant is working. 

4.7 	That 	the 	minimum 	educational 	qualification 

required for the post of Law Assistant for serving employees 

:15 Law Graduate with at least 5 years service in any branch 

:f Railway Administration. It is stated that the applicant 

is a Law Graduate from Gauhati University and he has served 

the Railways for more than 10 years and hence he has the 

requisite qualif:ication for the post of Law Assistant, 

4.8 	That 	the applicant begs to state that 	the last 

date of submission of the applications published 	in the said 

Employment 	Notice 	dated 12.06.2004 was 12.07.2004. 	It is 

further 	stated that the respondent no. 3 extended the last 

date 	for 	submission of 	applications 	to 	20.08.2004 and 

published 	the notice on 22.07.2004 in the daily "The 	Assam 

Tribune". . 

Copy of the notice published in the 

HTh e  Assam Tribune" on 22.07.2004 

is enclosed as Annexure "F". 

49  That 	the 	applicant 	begs to state 	that 	he has 

p.sed the 	LL.8 Final Examination held in 	December, 2003 
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under GaLuhati University with Second Class and he has 

obtained 52.4/. marks. The result of the above examination 

was declared on 10.08.2004. Therefore the applicant has the 

requisite qualification for the post of Law Assistant. 

410 	That as per clause 6 of the said Employment Notice 

dated 12.36.2004 candidates serving in any 	Government 

Department or Public Undertaking including Railways should 

apply through proper c:hannel or should apply directly to 

respondent no. 3 with NO OBJECTION CERTIFICATE from the 

Employer to avoid delay. 

4.11 	That the Head Office of the applicant as already 

stated above is at New Delhi and hence applying through 

proper channel would not have avoided delay. The applicant, 

therefore, opted to apply directly with NO OBJECTION 

CERTIFICATE ( for short NOC ) and with this view he applied 

for NOC by his letter dated 12.08.2004 with a request to 

send the NOC by fax message. The applicant sent the said 

letter dated 12.08.2004 through fax message on 12.08.2004 

but without any result. He then again sent the said letter 

through fax message on 17.08.2004. It is stated that the 

above fax messages have been received by the respondert 

no.2. The applicant did not receivI  No Objection 

Certificate, and by seeing no other way has submitted his 

application for the post of Law Assistant on 20.082004 

w:ithout NOC from his employer. 

Copy of the letter dated 12.08.2004 

with fax message reports 	dated 

12.08.2004 	& 	1708.2004 	are 

enc:losed as Annexure "C", 
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.12 The 	applicant 	humbly begs to state that as 	per 

R..R's 	No. E(NG)78/AP/1 of 27.02.1979 (content of which was 

published in the book BAHRI'S RAILWAY ESTABLISHMENT RULES 	& 

LABOUR 	LAWS, 8th 	Edition, 	2001 	at page 	901) Railway 

employees are given four opportunities in a year to apply in 

response to notices of Government Departments 	etc. except 

where 	withholding of such applications is 	c:onsidered 

justified in the public interest. Some of the ciuidelines for 

withholding applications are 

The Railway employee is engaged on important 

time-bound projects and the work shoulc:i be 	seriously 

dislocated if he is relieved; 

A Railway employee is under suspension or is 

facing departmental proceedings/prosecution in a court; and 

A Railway servant is applying for a post which 

is equavalent in status and rank. 

4.13 	That the applicant begs to state that this is the 

first time he has applied for better post out of four 

pportunities as explained above. It is also stated that he 

is not engaged in any time-bound projects nor he is facing 

any departmental praceedings/prosecution in a court and 

there shall be no prejudice to the department if he is 

relieved. It is also stated that the post of Law Assistant 

carries higher pay scale than his present employment. He has 

applied for the post of Law Assistant for betterment of his 

service career and life. 

0 

4.14 	That the applicant apprehending non granting of 
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I NOC filed O.A. No.190/2004 before this Hn'ble Tribunal. 

4.15 	That the applicant is working at New Guwahati in 

the post of JE—li. He has been stagnating in the same post 

since his appointment. His service has always been very 

ef'ficient and considering the importance of the job he takes 

all 	care to 	maintain 	efficiency. 	But 	he 	has not been 

cacsidered for 	any 	promotion. 	It is 	submitted that his 

efficiency should 	not be counter productive to stall his 

future prospects for higher post within the -scope of 

promotion/appointment. He had apprehension that on the plea 

of the indispensability his case for granting NOC would be 

rejected dehors the instructions of the Railway Board and 

ignoring the directives of the Railway Board. 

4,:16 	That during the pendency of the aforesaid O.A. 

No.190/2004 the respondent No.3 issued letter No.EP/5199 

dated 31.08.2004 stating as under 

"In reference to the employee's letter cited above 

it is advised that Sh. Jayantajit E'oras 

application for appearing in the selection for the 

post of Law Assistant/N.E. R]y is not considered. 

Due to acute shortage of supervisors in N.C. 

(Jrganisation No objection certificate can not be 

given at present. 

Request can be reviewed when pos:ition 

improves. 

The above letter was forwarded by letter dated 

09.09.2004. 

Copy of the letter dated 31.08.2004 
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and letter dated 09092004 are 

enclosed as Annexuro-"D 1' and UE 

respectively.  

417 	That the aforesaid O.A.No190/2004 was withdrawn 

by the applicant on 13.092004 with a liberty to f:i.le fresh 

application 

Copy of the Order of this Hon 'ble 

Tribunal dated 13 09 2004 is 

enc:losed as Anne xure-"F" 

418 	That the letter dated 31..08..2004 shows that the 

applicants application for appearing in the selection for 

the post of Law Assistant was not considered It is humbly 

submitted that such non--consideration of application for 

appearing in selection for higher post. 1  is arbitrary and 

illegal, it is further submitted that when other employees 

Are granted opportunity for appearing for such selection . 

non-consideration of the application of the applicant is 

.dehiai of equal opportunity in public employment and offends 

Article 16 of the Constitution of India Right for 

Consider'ation for selection/promotion being a fundamental 

right the respondent No3 has denied the applicant of such 

precious right for consideration for seiection/promotion 

419 	That the dealing of the case of the applicant by 

the respondent No 2 and 3 is without application of mind,. 

the same letter dated 3108,2004 states that duo to acute 

shprtage of supervisors in N.C.Organisation N(JC can not be  

given at presents Such an observation without consideratiori 

of, the case of the applicant with reference to the policy 
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I and instructions of the Railway Board is icopardising the 

promotional prospect of the applicant. 

	

4.20 	That 	the 	observation in the 	letter 	dated 

31408.2004 that request can be reviewed when position 

improves explicitly demonstrates non application of mind. 

After the selection is over consideration of the request or 

review shall be redundant and without any purpose. The 

applicant stated that the letter dated 31.08.2004 has been 

issued solely for the purpose of blocking the promotion of 

the applicant so that he is compelled to serve in the 

present assignment 9  this the respondent No.3 has done for 

the sincerity and efficiency of the applicant in his job. 

The applicant is thereby made to suffer loss of promotion 

for his efficiency and sincerity. 

	

4.21 	That the post of supervisors which includes Junior 

EngineerI, Junior Engineer-Il, Section Engineer and Senior 

Section Engineer are filled up by promotion and recruitment. 

The IRCA authorities are neglecting to promote/recruit such 

supervisors for reasons best known to them. For such 

inaction of the authorities the applicant should not be made 

to suffer. Such administrative action is not just and -fair 9  

more so in the matter of promot:ianal prospect of the 

service, and where the applicant has no hand and is in no 

way involved in the process of filling up the post of 

Supervisors. 

4.22 That the IRCA authorities have already in mind the 

policy 	of closure 	of Neutral Control 	points over 	zonal 

Railways. As such N.C. staff have been rendered surplus and 
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have been under consideration for redeployment. In the 

circumstances blocking the applicant in the same 

organisation (IRCA), and denying the scope of promotion in 

regular and permanent cadre of the Railway itself, that too 

in two grade higher scale is arbitrary and devoid// of 

principles of just and fair administrative actions. 

Copy of the letter dated 11.09.2001 

is enclosed as Annexure-. 

4.23 	That the applicant begs to state that he has been 

serving in the department for last 11 years without even one 

prt.motion. Gover'nment of India in many departments has 

introduced time bound promotion scherne/insitUpromotion to 

ensure that employees get promotion within a reasonable 

period. The applicant reasonahl expects promotion and in 

v:iew of the present position of the IRCA. as narrated in the 

above paragraphs, viz, non recruitment, non promotion., 

closure and rendering surplus etc the applicant has no 

other scope of promotion. In the circumstances the Railway 

iteif has given a silver :tining in the promotional 

prospects of the applicant under the established procedures 

and entitling the applicant to appear for consideration for 

selection/promotion to the post of Law Assistant. The 

appli:::ant having qualification of degree in Law (LL.B) is 

entitled to submit himself for consideration for the said 

service as Law Assistant, and he humbly submits that his 

qualification of the degree in Law '.hall be macic use of in 

the interest of public in the event of his coming out 

successful in the process. Non consideration and denial in 

the circumstances is arbitrary and whimsical. 



ii 

Ground for reliefs with 1eal provisions 

5.1 	For that the applicant is elig:ibie for the postof 

law Assistant 

5..2 	For that the post of Law Assistant is h:icher in 

status and rank than the present post of the appli.cant. 

5.3 	For that the post of Law Assistant carries pay 

scales of Rs6500-10500/- which is two grade higher than the 

present pay scale of the applicant ie Rs5000-8000/- 

54 	For that the applicant is eligible for availing 

four opportunities in a year to apply in response to notices 

of Sover'nment Departments etc as per RBs No E(NO)78/AP/i 

of 27021979 

515 	For that the respondent No.2 and 3 have not 

arbitrarily and whimsica:iiy considered the application of 

the applicant for appearing in selection for high.r post 

which offends Article 14 of the Constitution of liia0 

5.6 	For that non consideration of the application of 

the applicant is denial of equal opportunity in public 

enployment and offends Artici 16 of the Constitution of 

Indian - 

5.7 	For that the respondent No 2 and 3 have issued 

the impugr:'d letter dated 31 øB..2øø4 without applicati.on of 

mind and it has been issued solely for the purpose of 

blocking the promotion of the applicant 

5 B 	For that the applicant can not be made to suffer 

loss of promotion/selection to higher post for inaction on 

i Oil  
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the part of respondent No.. 2 and 3 in promoting/recruiting 

supervisors 

	

5.9 	For that the application for,  granting NOC has been 

rejected dehors the instr'uctiors of the Railway Eoard and 

icinoring the directives of the Railway Board.. 

	

5..10 	For that denial of issuance of NOC by 	the 

respondent No.. 2 and 3 is aQainst the due process of law and 

procedures established by law and offends Article $1 of the 

Constitution of India.. 

5..11 	For that in any view of the matter the 	applicant 

is entitled to the reliefs sriuQht for.. 

6. 	 Details of the remedies exhausted 

There is no other efficacious remedies under any 

Rule and this Hon'ble Tribunal is the only forum to 

adjudicate the subject mat:ter. 

Matters not previously tile or pending with any 

other court 

The applicant declares that he has not filed any 

case on the subject matter before any court, forum or any 

other institution.. 

Reliefs sought for 

Under the above f a c t s and circumstances 	the 

applicant prays for the following reliefs 

8.1 	The applicant be issued NOC by the respondent no.. 

2 and 3 for appearing in the recruitment test of t h e L a w 

Assistant in N.F. Railway. 

4 
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8.2 The 	letter 	dated 	31.08.2004 be set 	aside 	and 

quashed. 

 The 	applicant 	be 	allowed 	to appear 	in 	the 

recruitment test of the Law Assistant and his 	application 

shall not be rejected on the cround of non submission of NOC 

from employer. 

8.4 Any 	other 	relief 	or 	reliefs as 	the 	Hon'hle 

Tribunal deem fit and proper. 

The 	above 	reliefs are prayed for on 	the 	ground 

•stted 	in para 5 above. 

 Interim Relief 

During 	the 	pendency 	of 	this applicaiJ.on 	the 

applicant prays for the following interim reliefs 

9.1 	The 	applicant be allowed to appear in 	the 

recruitment test of Law Assistant. 

9.2 Any other 	relief 	or 	reliefs 	as the 	Hon 'bie 

Tribunal deem fit and proper. 

The above 	re ....Lefs 	are prayed 	for on the 	ciround 

stated in para S above. 

10.. This app:l ication 	is fi 	ed 	throuQh 	the Advocate, 

ii. Particulars of Pota1 Ordrr 

IPONo 	 : 

Date of Issue 	2.. - • ô .y 

Issued from 	p 
Payable at 

12. 	List of Enclosuresg As per Index 

Ye r i f i cat ion 
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Verification 

I, Sri Jayantaiit Bora, son of Sri Chakreswar 

:8rra, aged about 37 years, a resident of  New Guwahati 

Railway Colony, Bamunimaidan, Givaahati-21, do hereby verify 

that the statements made in the pararaphs i ,4,6 to 12 are 

true to my knowledge and statements in para 2,3 and 5 are 

t rute to my 1 ecjal adv :1cc and that I have not suppressed any 

material facto 

And I, sign this verif:catinn on this 6th day 

of. October, 204 

(i/d1?1  

S I GNATURE 
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einimatkw' thtnqw ond ch*ns of ofterwithrinue Will not he .ntoithlqOd 	 of' 

2.7 	Flnot sehCUOn WVI be twed on the ioI Moths OblAliled In IP , written rnomInDOOn *uid InleMew, wt,evcr provIded plus dewing AptltUdb! ikft IssU vtEOl tell Mo. is iequked 
. 	 . 	 . 	 . 	 • 	. 	 , 

2,e . 	tw øpVO4flUflUfli Of 	 I$ subject to I.I flAtO torpoloille ModGiI 	TAM ccndicInd by the RnIwAy AdmInIsttatton, 	 • . 	. . 	 . ..• 	: 	• 	• 

	

I 	j 	
3. • 	 ifl3c 	' 	 . 	 . 	 . 	 S  • 	 • 	 • 	 • 	 • 	 . 	 . 	 . 	 . 

, hu I:;øIfl, i,moromCflcIi,t tC. HI,Iwtfltm,,I,l wIl haron In pAI 	OCllIh'IIO pn(fCuII fIIni' 	I() condocind tiy tI 	Iloliwny AdiIitnII,AtIaIt to allvan that th. 	iu1IdiiI.' * rø neII. air# d to .o­  ".0 tP' 

"liver. C.UBtCId wflhi thu pOl. Vut Acquily StitnUU is Pilo (I tM l,flr,oIt?fll Clittille of ndtcil Illness of vnitwiy sell. CAfldIdIb$ are not eligible tot any .flWn*tiV 	ppoifflmrnit II th* i•it M  Ih. tniial . 

mdtnI cxmJfldIIO41 condttctcd by th IIPw!y befoo ppo!itmth. fo ny tofl. The medICOI t1ndtda fordIlfreat cle*ciIi Sr. ouiIlnitbIoW: 4') 

A .. I : 	' PhyiicIIy Of in all r6pcC1. VuiiI SIbiidiHcii - 	VISion: GIlL 618 withOUt 9OO1*. NOr Violent 6t1 0.0. 0.0 WftPIOUI 9IU* Imut c' ONIIIU 

t 	. 	 flIroçuIr Viofl, Fkid of VlIon ft Nght Vlof1 ffluI be pr8oTt. 	 - 	' 	 . ,•, . , l . 

A •. 

 

L. 	Phyr.ic,tIy ft in All rt'.pOdI. Viuit SIiindOId - OI!Iuflr.O VtI()n' 610, U/fl withuuI uIi*v.. Nnr VitIon: 6i 0.0, 0.6 Wlthotd 	(OtO'f Vit'. Iii r 	4. .... . 	. 	s 	. 
. 	Nlflht Vithi4 WiII be pi.nt. 	• 	 . 	 . 	 ' 	 •• 	' - 

. 	ft .. 3: 	PhyICPIIy lit lit no rWectL VhijM $tnhidnid -' OIIPi(:fl VIIoi,: 0/0, 010 with or without gI0000. NnO( VoIon n: o.ó, O.b with nr,,Alhuul glo*o. Colour VMôt, fllnocul*r V,Ion 

F'uId 01 VLcIon & Nic,?rt Vslen moot bri priiouiI 	 , 	 ' 	 . 	. '.... 	 . : . 	• 	:.r 

I  • 	 R .' I 	PhyoI%y fit In  all rtnpor.tO. VinuOl Sthndordr - t)IIfluC VIon: 010. 0112 with or without gtn000 (poriOr not to oxcood l. lU) Noir Vision: Sn: 0.0, O.IOi p?thOUI QffihaIi 

. 	whfl ItIt' ol• dO 	woik i rquIrod. Colour Violori, DIocuIt VIiIon and NIQhI VIIori moot be presort. 	, 	, • . • 	. 	. 	. 	.- 	.. 	,, ! . 

R 	- Imulaf 13 bOVfl - 	 : 	 V' 

	

S 	 C - I: 	PriyonIrr rt in on rropnclo, Vinual Slnndrd - I)lolenco VoIon: 8012, /IO With or withorli gItb6, Noor Vloon: On; 0.0, tO with orwithoul gstu w$A reoulog or cioH wore le 
iolIlUfld. . 
	. 	S 	 . 	. 	. 	, 	.. 	

0 	 •, 	
r 	• 	 ' . 	,-. ..,". 	, 	' 	, . 

C - 2: 	PtiysIr.nfly t,t in no u,,pr.ra. VIiioI Slnndoido - DIoIonr.o Von: ill 2. NH with or withotit oloonno. Noor Violon: Sn 0.0 ccmIndd With Of wtthotIl UI.u. Vtijø reflna  Or cm.. worJ
zJ  

' Is (oqil, 	 . 	, 	: ' 	' 	 ' ... . 	-: , • . 	 44 

N.Qt. 	 1 hit iihvn moid1call sixivrInids (rIn fl) 010 Ii flt oIvo Allot hot c,htasUvo bird ripply In cnniildntOb In Urnmial 	 . 

(b) 	ror Fi-'J.. 	dIffnnt stood-15 apply 	. 
. 	

; (C) 	CArdkthtoO OJ'piQ loq Itn pont or 	A!M and Appurifllcn DAt) thorjld oo'oon mOWCMI coiliticoto 1mm floIOtoIod f.yo poCthI as *f OICtII3OO tbtfliM (AiflVnsuie,- 3) . 

: 	•• 	• 	 .'. 

'tho lovvr and upper oo rla.it IIIc3totwiO he rcloriod 05 on 01107/2004 Urn tippor 090 limit Is rnIooWi no undor oubjoci to itubffllo3lofl of ieqtiIIto coitlflCO%o. 	r 	•,, 	- • 	tt 

fly 5 y,o for !G/T crn.lIdloi.  

' 	Hy 3 yrnt4 h3f OUC cunrtrdt.  

	

S 	By 5 yoIro for flntite dloplrrcodGoldornhtho. 	 . 	 ' ' . •' 	1:. , . 	. , 	, 	. 	. 	' 	' . 	 1.'' 

d) 	. 	By 10 yeim foc phyocoIIy hnntilcoppirrJ:  
., 	. . 0) "•• • 	• fly 5 yr'iro mr prono4o odlnnilly dQnhIcIIod the Kfl9hfluIt CrIvIflIOfl of Ilie state of Jorrrmu and Kootimir from 011011100 to 3112I1040. ' 	 ' 	. • 	.•. 	

t . 

f) 

 

For L it 	 Ut) to IhO l9IIrI Of Lvtrtco rnuOpNl Ill (jofonRO p'us 3 vtois piovuJrd May have pill In more tiron 0 monitift on,vce sflr attestation and UD 10 the age at 40 years 
for ifirstitviAls not ernpIoyri In flOvOiñulrt orn'4co  

Join 
' 	• ; 
	

• : . 	 nolniiI if IOIVI.O OIclOrOII tlr  (,niip C niS G'IiIIp D 	oIIwny 4loft mid CilbU! IfltlouIlrlMfl)OIlItiifrO. PlOvilifli hU tIIfl hhV firit UI :nIrrInI(lm 01 J yos 01 ItVIIM
pe  

. 	, 	. , 	
(r.iiittisru 	or 	uhni) •IrI ,Il, I.I ti Upjni ii., IIirI ol .411 	Ir Iiiiiiniiil COOlIilI'iO, 4 	yrio ti 1r9'Vl' 	oilIoIoi sill 4 	iIii 	tnc ISU 	nniIIrIA I'n wnrb 	ii I 

of II'S IlItwoy OtUt.IrIIOIr Inch l Itrtwiy CIIHhIIO, U0 . 0111111111110 twomillis still 111#11111tirs lip in ó vl" 	bolvico ieiIøuirl lit uiII OIUAr1rII.fI. *uItqIt,( 

upper ouo  brnli of 35 yonro. . 	 ' 
h) " • ' Uppor ono limit In c, 	O 1dow*, divurcod worrion and worrion Judiclolly iopflroled from IhIr husbonU hut not romerriod l4loill be r&*d Up  to 35 YO1I9.IQG6M1aI and 40 pe.i 

for SC/ST condk2oto. 	 . 	 . 	: • , '. 	' 	' 	' ', , • 	. . 	
..,, ... 	' 	' 

8 	 ' 	

J 	
t 

. 01 	1111 	n.pIoynrerrt nntcn contains oiconcno incvd lot i,x,,nrvtcnnreir Iirni3OctIO of 11hill ,  toininutilly. IOwiWOr onsoivicomon may also appty OQOIflI ottiø, V00000ICS tot WhIoln they Will bD 

grointd no roIooIkr oi froo miempfloft its Indicilled In poroo 4 and 7. 	• 	 ' ' 	. . 	' 	., 	. 	. 	,,, 	' 	.,.. ., ' 	. 	.  

Tha thrm Eo.ontOcrnn'r nvanq n ion, who tins tpivod In tiny ri,k (wirnirof *10 0 corirtiritoot or iion.coriit,lntiI) hi 1110  rnguiot ormy, lonvy or Air lamot or ilia IndlanUnIonbulshlos inool hii,ø 

, 	
0 P0OOfl who Iro inr'trC iii Ihn t)etuncr .ucUrIty CoiO Itro (OIi.fI trroorvo tingirrooIri Fwco ho Luk $rrhOyok r 110 nOd ho Poro Mflhtory orcoo nod 	 , 	 . 	t 

	

J 	.. 

' •: '; 	' 0) ' .Wbo hfflthOd from outh oortco door orIIInO lb/her ponIon Or 	 • , . 	 , 	 ' 	•'r 	' 	 ''' 
•.?; ' •:. b) " '. ' 	W!.o h;it?bctrn ioed from ouch crvlco oil mIcat grounrlo otli$buIDbIO'tO milliory rvIco or cIrcuulrMncn6 t3oyorld his control orrd ewerded medIOI OYOthUI dt$bHWy.pI;mtofl at) 

c I , : 	' wt 	tn 	otIIervIe tiron on his own roquoOt 3 0 rnauTt o roduction In suth elnbtIaIimnrI of 	' 	• 	' 	 ''.'' 	, 	. 
• 

	

	Who ha, boron roIor,s.d from such inwico tHor compiotirg the apociflc period of any000ment oiherwitn than on hIs own niqireot or by wty SI dihmTdW) or discitiog. on u000unt of, 
misconchod or Irmfliciancy and has been givon it grotuity and .1neJudes peraono at the Territorial Army of the following catogoilan: .  

Of 

I) 	I enOlon 1w dois for COntlnuOUO ombdlcd torvicO 	 I 
Ii) 	I nrrionn with disobliltIts allribuinbia to milIiaIy sarvice and 	

r 	 1 	1 1 rn 	oil 

lii) 	Oallrvdiy ,w,io wtnnoro
.11 • 

 

EXPLANATION: The poroorr eri'vk.g In 11w Armrt Forcor of the Uirlon, who on ririltoinant (torn servico would coma tinder tim category of Eg.Servlcani5rr, vrhi.In)t?tritlsdt4 1pflyorm.smpIaym.nt 
one year biloro the Con,1ilrlirrn of tim opeddo lomb of enyngr000t inrit ovoli ihem$ObvOO of all concoolon5 ontibOble to to.SorvIcsmen bit .11011 ItO? bS pirroittid to Isov. lIre Uriufo,m unfit they 
compidiS the irloclONt tomort of erqjwjnmmrmrt In 11mm. Ainrnri roes of liii Union.  
$cralca porsonot who oral, tm, drs.dii4 (morn miiltniy 111101cc on or IretOrO 12/0712004 are Cligibte to apply ogslnol Itri, .dveiIliomenl. - •,, .. ;/ :, 

a)' " 	Ex.Servk.ernon olmO iris ytrondy tocured employment under Cintril GovemrAWt In Orup 'C'fO will bit permItted the bondlit O 	,1Ihf1ftI VIif1stOf I";uteimm'iti (ar 

securing,  onofhcr smmir4oyiriItflt to a hlgtior grads or cOdre tj Oroup 'Cit) undo, Cenilel Oodornniartt, ftottiiuer, such csrsdbitsl.s stiff not bi 614010for tbsbtmti1 ntlry 110,fOmr n 

nthoC.entrpfOvi.u*i.  

'"1'-'. 	t 	•. 	 4',. 	.. . '.. 	,.r. 	4 

	

V

I. '.-. Cendidio4 sen'ing II orry fclomrm'leot dopoitTiuni or Public SecidI Jydaltdhin lnctudtfrg flitay€tT60id uftpt through propt cbs itSl OF thould_pty,4ir(cjjjojmI, 	 m"r Nil 
OL1JECIION CERTIflCA'TC tmnif tbOerdifrboyor to ovoid Oilily. 11mm loot dole of ticdipt of apyflcotbonaift thu o1fliô ilflhil Ø'5l(ffA'3WccouilTöTsny d.is In tin,m$ttM 7r , "it '"s'i",im r, 

1.' . tIm cønccrno.l wicica; Lb ormolcacvqlyuf lIsa Opi'llI4Otbon will bit 5miiptIintri. Appiicbtl0trO iec4Weelmnclotbng dOts/hour will not be afOaptad,  

F0, !i4:'/Rllf'!rM' II,. wi'.flt, toom 1mm 	 , 	 - 	 , 	. 	. ' 	. ,, 	"''' 	''''- 	• 	
: 

o 	•i 0.1"MA1100C eormd'iiutoi: Enanihirtlori (tea heeli been lnrirOOlOO efrsltrOiATyOrl froil. 	 ,,, 	. S 	, 	. 	 . • . 	' 	i '. 	, 	.... 	'Il 	' 

03 	lIe o,wrrinrinrr tc....Jin,tol r,hrrrgvr.e flmfl nn.r5irrirdebie. II ittOulmi be paid in the form of a croesoct Ocinlimlif Dun 01 any Nellorrulicod 5011 Of Cmoie.d Indian t'o,101 0,0.? (made no mm .itl.sr In 
dut, of rccblctl0Im isi thin nolttic.r.liofl 1,101 bOtrrra time duo/CO dote of roceitmt of sppiictltion) dr.wn In favour of RAILWAV RF,CRU1TMENT BOAif 	UWyJTr.  The OurS O,,fl Ihnlikl bs 

,t ciuwnhlAtr owi u'o rtro01d be payable at •CiI'O. cuw,1IArr. UPOIDD obinthOd luittIr, toth. dr 	f'u13liE1if1ll' mp uym.rtt Nottce or slier (ho doing diii .111 not h'i 

neevptod. 
 

	

I •j 	'If 	' 	. 	'' 	O'. 

	

-S 	 -'--'----- 	 ._. 

• 	'4.. 	. 	
'4" 	., 

• 	 . 	 •f.4' 	. 

II 



'4 	For Oln0tm A;pifroii,ii, ton fox only orri Pont Ohillil 	nnr.looeit. 

7.5 	liv ewolidotox rhoWd '.;tie tOn Enipiiy,i'oxl Woilco Na. Wnule of tho pool oppilea lot, Cologory Numbtuof Inn pool end Name And po5ti oddioss of Itiecondldeto on IOn rovocoo sidO of flunk 
(Onlitonoco piniiiirrrl In rho lodlon f'oohll Qulnr, 	

:'. 	 .. 

1.6 	lOenritlonco of onnrrntrlinn ton in my oilier foim cocopt forth Droit/IPO will not be occeptod. 	 . 

1 1 	TIni p111 	n 0141011 IDinIlilt ID ntiould fix, iodli,olird In lIro opoco provided In tire prencnberi oppllcaliorl format 

1.8 	An npIriICOhrI,r not ncOirrpnrrIod with ttrrIi UrnitilPO of rxuteiio 0(00001 lownrdri 0000hInottarl feo1OItnt Ciroroo will be summarily rej.r.ted. ' 

- 

Of 	urn lomi oliouhi hO Itliod up In c1(polictntito' own trxnilw(iliirg, 	'; 	 : 	i; .i.: , i1 	 • n 'I 

• 02,' Appicntlon(x) flOOdlit be nrodir on good qonOly nihilO A.4 / foolocOp Oloy liolrr paper And Should be In conformity with the format giver In the Emptoym.nt Notice. Candidates sro idvtssd to 
005ulfi flint 11i OfrIllicotirIrt is logitilo, ploloroIrip lypnrl in E'trgflxil or Hirrdl, 

8.1 	Carrdvtotoa pwclrtrnur(Q priltlod oppilcxiiorr loon from Mil morkut ohouid nrlau?e that it conforms to the format prescribed In the fmployment NotIce,, 

0,4 ,' 'iho rppticolioii rIrovid be Atiod UI, by Ilia coorildoin ix hixttinr own handwriting, with Inkibeti point p08 (not In poncfl)dstod and signeit, Only lnlernsfionei numerste (Le 1,23 etc I Should be 
usod, 11w airplipohiori lorni ihould Ira tilled up In Engloir or Mmdi only, Slrldtiy obeorvIirg ther in,trijcltun* given In this Employment Ngtic, Ttle,çsfldldetb oliould offlo hIs/her normal sigostuw In - 
the Opprifiutton tor'rrt (Eltgiioh(ilindi), Appilcellonn eigrred In copilot tellers / epecoit out buds wili be trestod pi InvuOd. , 

0.6 	The Conc1idrilo' Artdro11s with Pin Code, Pattler's norrro and Nearest Rotiwey Station should be written tagtbly In ENGLISH fl bold ciplf.sI tOtters, •ven Its Cendtd.te fttla.tn the 
appilcotion torrn In itindl, 	 . 	 . 	 , 	 i• •  

88 . I'lrolo11ro1ilre; One rncnl (lvi owilor tha n  crud mon(h finvr he 0010 of epplicoilon) p000port gie ytrotogreph with dorm front 'view of thri cendidute in rrorinot block 8 white sttlre wltirout'Csp and 
oUntIrosoIre oloht On 10010(1 on 1110 oppocotton horn Ortirtr epnce pwvlJort cml sigrrort 0111110 ptrotngreplt its well As In He specs probided In the boo trolow the plrolograpti. Two Identical sets 
CafidlOn (duly oltIlmIrd 00 1101 frinll attlid iiuidleUrnhlh elovid 110 .iimlnnnd with tOn eppiicoiioir initicntinp condlitolo'o name and cotegoly Cumber err the reverse of each ptrotogrsph Candidates • . '. 	tony nuo Illi rim 111111 nroy bind of ruxiy 01050 for ponIlrrg olli/ulicloor ptiologmvpir on the e'piiCaiion rid 'di' 	lfffluifWii(iO6tiilidiiittjdiijtutagmoplf pseied In the .ppllcatlon and fM 'u. inctul ptiynlcel 'P1' 1(110(0 of the condirtaro 

07. In pirrn.2 of IOn oppIlcntiori form, Commdirteto Olmrtid hrdlrolrl ally two vlrilltlo rrmerke of tthrnrincntiotr like o orolo or a ecor etc Norrnehly this Ihould be some merks snteced in Ills Official 
• 	ittolrtiflcoi(mtri dOCU'llOntill toni no P01001 0 itdviog Cndllilrinlo mrtd, 

'Olin cdIt('.11,'.imr'r lilould litre 111mm drehmrirllom 01 brnrt'il 011110 oppiicoltorr loon lit frrgiliilr/i-lirvti In their own running (rmot In cepllsl/epacod Out loiter,) handwritIng, felling whlch'thslr eppllcetions will 
be 11)octuri. 

I , Porof of 0111, Idol of qvniiflcniuonn!nrmpnricncc nut proof of conrrrrvrrlly 000xtmt be onctoriod with llrrr nppiicrillon. Altoolod Xerox Copies of the bonnllde Cnrllticiilei IsSued by t'his competent 
'I' 	• 	b'fdthirtileu only nimm(1I11J bo ctrcinrkd with rIppItcohlnIl 10(1(1 and not lImo OliQidlnie,,TtiO cortlflIolóo if not in ErigiIobrIlimndl Obrould be accompanied by irtleslnd translated EngIluh/Hlndl Coplos, 

6.10, Ufimoiidolumo mturm rtmqiiiiiutl in nurvut cli101 idlidlflimlit d:trpmni of nil rOlovent 0101k ,ttoors slid of the fin.ifprovlelonal CellIIICsios in proof of their educStlon,lllricinllcsl qu.11blcafione, 

• • 0,11 • If 0110001 tin ur(llOrr(lirvcI r.lnturry tIrel limo drmrioevr t,rprir portal lImo opyllcettoii, Tirorylorx, oil OndlOøul 15 otmoutd be sent along with ills applicatIon and if amly emlcfoaure, ore s,nt ssyuoslely, the 
£rppiic:dI1011 VII rOt be CoilmOdtodI  And will ntnnd roindlurd, 	

• 
tiunfr d7Ir141110 ciorulit ittind 'lily orro nrriiinpiinn  courunimlin In nil rompoct 01r Ono r,rilnOory of pool tEuceimi whmirtrvor slrrglo eppitColilmn S Irrvlterl (or mole Own one cet080mh of Poet) Cerirtldele 
AIlbirlittilid noirt,  Iiro , netnlIlti(lIil(irr fur ii mlnlvlllip 'iii 1111 iitollllnhinnll, ii iuiry e'Jdil tiflmudldmilri gpfs 1*1*1(5mm Iledvettermliy, he/nile will 001 be ofIolert spfmOimIlvmcmll 1.1cr iun sIlls is aveim hisUi to be 
itumIdimluIrIl mmdl nit iii (Or rumlnsiiillirlhIlIl Ion a ililitlill Ill S i'riii 0. • ' 

8,13 	A CmimrdtllnIo'n elnulur rrpyllcalton 0nIf?ldoid be C0nInIIrd Ili ona cover, Covura with more timmm orto oppiictatinn will be sumnmariiy roleclod, 	 ,• 

6.14 	CoulmIdnIm, ivilO In In filmIly for Inorit Ihrin one cnlegory 011000) noirot soporolo oppricxllnrm. Ioporslo il ° OiUO for limo proBcribod value ia well he o Cepsrele net of elrcicemidna lie mequumidll ito eoco 
CllOgory ill 0c(mnroia dm10010, 	 ,  

:•" .&1 	Apyilcrimonn 10111(11 0(11 hIlotittilo. incoirmytulo. Itlrniptind, clgrtnri In cnphtoi huttort, rrni On pluocriSod boimmmnt, Wlii101mt photo ob Candidate, not keying Xerox Copy ol cemflficmrtea, not having IPOICID Of ' 	hrvtrrg IPOIDD I)LilCIlOdnrl IrmItIlin data  01 nohiilcnlitmrr into rrtlor ct1(oing doOm of C'moplyyorontNolicuorn liuNo in be rojocied. II the posh and catogomy nurrrber lu not Indicalod on limo top of the 
irmivolapo Caninlnlrrq hpplicolion, MO aemo Will flat 00 eolorintrrod.  

, 6.10 	The tmdlVotope cartnitrinp ilun rippliCotlon ohoultl urn Cirr0miy eupor—ocrlbod In tIED INK 'Application for lire Po'l of 	Caieoory No, 	• 8 Coninrunity, ' 	. 	
SCIST,'OI3CtttRtESM', v'llirout I','tlich the applIcation Will be rojeclud, 	 ' 	 .. 	' 	 • 

ihM bollounIng rtnclnr,llrvo pirimuld ho tiiioiyuilhciiod along muir the oppitcolion in the givon ordor  

•"lf , A 117ld Indian P,mnliml Ornnr or limri flunk t)iolr icr br nmnohlnb as pmnecllbed in Porn 7 of lime appticuilloir 0001,111 ha tlrinly iixdlalrmm000d omi hO top Or ttmo fippticsllon four,  
. 'Pwo Cayimr of luhIrmuilcol IronrPOri i,od plmfllogme1mlta duly olgirumU 0dm lhmt tmonl, firmly ollIchoit in tIre Opplicollori (fiparl tram non copy pailedon ltd. fomam), 	 , 

.c) . ApnIicolim tOmiru Or iiuo flordoiholt tounmni,  
' 	•• 'd) . ' AblnclnmliPtrm'lrdorvl (filly mit krntllcnlotlnrr dIr olIlilvurirli crumificoirt rognicring bun 11001 of can 	• 	; 

'mmi 	Allnel'mdiPlmmvriInl Curtly 01 hun AcvdolilIdtTrdlrlmtrul imuvliIIiotirum and 1101110 liar no elrillICnlulil , 	 . 
8 -,- AtIrmhIdiililtuvlimlrl crily or ellifilo cvriirt0el11 liurul rulnilIlivIll 011illil(lltOl Flat 1011(11 J110 1011k ldf IrtisilIlam Ill mile d500 of tic/fl dsirmfuii,lee 	 , 	 . ' 

Atiil*leltfPllmllvnuvl (lily  of CIllulir011ity fiClitlidnIC (1 ((11, IlIOOdlilldl(l flrmmmm7l'eI pnr Ariirvniiie l 501100 Idy lire m:oirrpemerli SulliamlIp hr y,see C f 0110 cSrrrI,iiolo,,  
' 	Illt,l, Eo•eurelr,vnreu, ll(lilytIifi tar liv phSl Iholi eii0rmrlt AIt0etumdif'brtoeloI copy Of n(tprtrprmrlo neilllicdte leeued by time edmvlcrte 0 ClaIm oduciflignil 11006*160  "I) . . 	No bhloi,iitOrt (ttililicitlo from Ilis Itmoployfir, if Ohi0orly cmrrployod  

In coca pcn'iioiuu. 001nliplrrn in 11ln0iltint, docummmnlnry loot oiould hr encioned trrdlcnlimmg pnrlod of colnicia.  
k(., AIbOutoxtII'tiatooiijr copy of rPOUIfItui Ciiitllictmto In coro at clninring age 101000101mm ,.',  

'UQ1: ' 	 .'''.",,. I •r' 	' 	 , 	, 	' 	', 	' 	. 	 ' 	 ' 
' 1 

	

:, ALL IINCI.Ofit)I1C1( dIlOilit,) III! dlIl'Iii ml ill t1JOl.l$ll PIll lI I 111.0)1 blI4l,y, Wllfblf CIlfITIP- iCAlC$ AI',Ii NOT iN cNC1LIf HIlIINIDI, A1DiISI Lifi I RAWSI.AIHi5 vel/OloN (10 

..,,',' , ' 	
, MlNUiIliIiCLItliii $llilULl) (hi! riNCLMt;b:, 1114 /ti'ILiCAliONt Wi'l'iIIDUI 'Itil ili(1UlTiIC ENCL()oulib,g viLLfti! tiiici'nt 	 s.'. 

b) " ' ' tP ANY Ill 'PIll! AOOVII PIIrI,c)WUrtlip Afll IITNI nllAI1A1 tZl,'l' Of rlJn6ilQuulNr 10 ulut IitcPti'i OF APPLICATION, CII TtiE ENCI.oSun'iES NOT FIRMLY GlilCilfo 10 
AIrl.renr it,rm.I, 11,10 Ail'l,ll.Oi IoN 11°u'lI.l. lit: fbf.tiCl Pt), 

10.  

:i he npplir.ntlone, wtri(Il oiilbyr II IllIm nrly ill (Ira lOIhrwing dlmtidinncinc/hrogiilarlllnu, wlil'itp nunrruinrily lnhirdl8d. 	 s 

ii 	IlrnQImrlllnlni,lll',(itlli, otliliicvlvlrtt of rililIlcotivun ninifn on eilveuiinnumlnruln diiiIiuitjO apydmoring In fqrrwllroirul 	. 
' 	iii 	tilloipOdd 0110 l0tt0'I n1pi!l'xiiQlll or Otililid 113,11in ill diliultnln 11110cr SlUrIritiuIC colululim of on lilo (iloloDInpim 

Ill) 	Appilcotiorro whit PiD/ImIvuir Pd nil of locnn.r i'Ouimn lilimui piumocribrid or Ii'(ln puuclinnrrd pmior to urn dolo (i1 publie elton of elflfmtO}hrtlbrlmf not ci. 	 . 

to) 	Alulitl:oildure i'.'kltii'i,ut con plotolpi opor olidirrumurn fl Ill 0iicl3miumn oriinr tilno irr lliiidiiEuiiioIr Or lllmmgibio nurtutvoUron. 	 . 

' Oh ' 	hOtilmotli 1110 IrulurobItupim lunptocl 00 11111 mlmrlllicntlorm nrrd olgulrrri on the front. 
xi) 	,ipiutic,, l ,Qno lull in :illltlrlmIIry uIrli lirli Inilirl 
u-ill 	OViiiiitlit fi 	l'"lItillllIIO in numpret of 8Ci1 10111; cnrllliiirinn, 
kill) 	. - 	Apyllcuurlyll 01 uuuuIemlrmvv/ ngout cnndilln In Is 
In) 	' 	Arphidurli001 ri r.nhitilulotr' w'lmn (lid not tudlitl 1110 nHtbi(ultlll drU4rlO, '  

Aç'ytirltorun mvcolu.mlil mliimul lIe dlnalilg unIv And Ilumili, 	 • 	,_': 	m 	' 	' 	' 	'1 	• 	, 	- , 	' 	 . 	- 
of). ..,,, AIdpllcallc.vr uuulIilut Ilia r.nnutlllluiQs' ilivunU lu,uinmnmnlvn hr film prnncmlhrd pleCri. 
slut 	, 	Auxplil_lo- ,,Ill,itul llnci,minluin 01 mmlv conolllntnn' u(ui,lh(1) 10:111 wmlllmdn lim lIla mimir,cnihout pin(-_so  
bIll) 	,, 	lIre tmuvlmivl'e coIinurrrg tire orilficelinmm filOitid 110 cluuo'iy evpnrsdlrIUod lit 11111.) if/Id 'Ayllhculiorr for lImo, Poet or 	. , 	. 	tJtmt.ruiy f/me 	0 (omfrllmltrIuIy, Li' - 

f7Ci9 1'iO1lCidiiii.'. l'ullhvnl wil1011 iOn niyllcoilour will hn rmt(rucimrd. ' 	 . S 	, 	, 	, 	• 	 ' 	 . 
nlV) 	-'. it 1110 orryvlepo rdoInIna tonI 111011 0110 opllttmir.II:lrm, nit 1110 npyltcrtionr will ho rriinctorj , 

 
101013 may luotul o'utlno r,.niIuruturiliiumIm r.ny\vllOmn In tin couvutry, The Cooler 0 nliallnd by 10100 will ha tunl and bInding.  

1? 	The rnclr,uvn of P.1111 In 71 vrnlIlurd 11(1 1 117 10 uiil0iiitiiy, v(cplrmucn or rncttnn At nun nlu;dtiCnlious, isludO mi from Roil Poeeos, prinrrly br barriO hulvmwnllm , lr. rnau.l., Of eelecllnrr, rlumidu,uiI nt 	'1 
' 

	

	wrillu 1.01uiuu'ituI,uuu nod illiulvIw, rt,liitniulululn inOl, vtivlrvnuul 01 nnonml,inito,r corer, riumtxclinn, OlIllIriOrmI of pmsro in acleclod drimrdic ales sic, will on iimnol enØ kiurmtumug Of ItO Ce0dudJi0 and 

no lmruuluulry of ClIiu ' fllpolrl101v:r' i'uIi Ii oillu'ninlnod by liv, If:uliwy iir,Cmnitxiivuri tioudml In lWo rnyord. 

Cl, 	'1 lue tivilwiuv iiulClvlliuiOIii Ilonuihri not n01,IuOtulil1Il0 for Any ililitividilnlit ollvr. 	' 

4 	Not I'lii I 0uIu"( ulurx( nut nI Olin P loploynwnt rOIl-n niunli bull wtlhiv 11(0 100n1 iuuulndidlinrm of Cuinluni Arlmnluuinliollve Tribumirni / Courts Ill GuwOlmaul or/p. 	 - 

p11101  

prriuotnno Of inUtnlcluu'nloi, vnm.(inrnl.&uuiiuim'iu,yniuioIltlnmirnIomluuyvllu iumi'cuntin 	 Coul:lt,inhinwllnmilulnlmi 	
'rIjur rndmuulnmrriuni wIll tin rimricuiymrrmmumrulairrlro If void luOrOrilO 

rmrmlno,lruo in All lint I', .,nu,,l,,, , tu,uul 	Ill unuou'Iuluu mu,lu'n,nllumr 	no 101 iuIiuOlulIl nilnlluni Iilnu'ul 	 . 	 S 
CIIOIIIMAN 

IIAILWO,Y lll',Cf flit rMtur IfItAnol 
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The General Sutay, 	 I 
llianiiway Coi [erenco Msocialio.u, 	

.r New Deli, 	 f/I- , 	 s • .  

Sub: lteqne.qt 14 NOC (No Objoeti&n (2eitilkite) to apply fo,L,Uie  poet of Law AsLtaifl 
tn scak 0500-10500 vide luu-3-Chfivallathi E.mpkwments Notice Not. 1 of 2004 dated 12- 
604. . 

RpId Sfr, 	. 	 . 
Most hlffithbr I am plcaied to infonn you that J havo l .dPAnpletod the:.Couvqeof  

LL.B. frotu thvJti. Univorsity, the x'csuft of wine)) Irna bccn decWvd on 10'0804. I am 
alao guefW to u for the penrnuOn amkdod to Inc to ntudy the SMd coutie vide your 
setter No. EP/5199 dated 2342-99. . . .. . . . 

In the moanlune advcthemcnt tor fi w lJosts of I aW Asrntant m ute 6500 
10500 for N F kailway baa been cit1izted tw I1Rp-Guw4th11l4 v4(1c U nWInn 
Nothe Np. I of 2004 dicd I 2-0&04 and the of ñpplieatkth baa ben 
etnded to 20-08-04. 	 • 	. 	. 

Now I wue8t YotAr honour to kindly pzovKIo mor an NO( (No Object(n 
Cc1ilide) o thU 1 can offer sity 	dtut, for the abtnó_m?ni1bnl  ,ont. Arni for thiø 
act of your kiiithic I øhafl remain ratctIi$ 1.0 you forevet. 	• 	• 	.. 

	

The NOC may please be sent by FAX to the 	FAX No c 
SDMELN.K1t&y. 
FAX No, ' 

1 banking you, Sir. 	 • 	 . 
Yours Aincerely 

JJLiI(Nc)1NGc. 

• ('c. •/fF/i/ 	/2c/Vç 	— r ' ....- 

'f 	c' ii 	ifr • 
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TRANSACTION PEPOWI' 
12 AUG 200 4 13:30 

FOR: 

START 	RECEIVER 	 P AG ES 	TIME 	NOTE 

?AUG 	13: 	*01 2334 09b2 	
46" 	OK 

38  

- TRANSACTION REPORT ' 	- 
"4  UC2OO 	

..H................ 

FOR 	0331550355 	. 

S 	NI:' 

• 	Di IF - START 	RECEIVER 	
P A G E S 	ME 	NOTE . 	TI  

• .*'•_ 	 .m' 
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Inthan Rath 	Ct frene Msociafion •t•• 	vi 

fi 	 - 	lr 

Telegram 	RAILMELAN New D&h 

( 3363431 	 • 	• 
3365902 	

SlaleEntryRoad; 	 • • 	•: 
• 	NEW: DELHI lelophone 	•. 	

• 

..il33018 	 . 	.••. 	.. 	. 	I 	7 

fo / No fT1 / Oared JJ 	20OJ/ 
•.• 	 •. 	........ . 	.•.• 	•• 	-•• 

AC 

f\/t) 6Lt1l7TjL1 J/, t( 	 ;• 	. 
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NIULJ 

i.9.2004 Present: The Hon'hle: Mr. Justice R. K. 
Batta, \Jice-Chairrnafl. 

The Hon'hle Mr. K. V.. praladn 
Member (¼). 

	

\ \ 	 f4CrtCl rr . . CiA1:orty 	1 (n mcd 

advocate for the applicant and also 

Mr.. J . L. Farkar, learned advocate for the 

Railways. 

The applicant has placed before 
L 

us a letter dated 9.9.2flfl 	from .ectiofl 

Fncji neer, 	T'1.'.flni.lwny, 	where.i r. 	iL 	]. 

stated tha.t no objection certificate 

UI cOPs 
cannot be issued at present. Learned 

advocate for the applicant subm:i.ts that 

.the said order will have to he, 

challenged. In t ,ie circumstances Leamned 

advoc&:e for the applicant sec?ks 1.ve 

	

C.A.T4 GUWAIJJ.'T! !NCI 	to withdraw Lhis app] icatiofl in orer to 

Quwahati- 	Q5 file appropriate applicatL011. Leav 	i.S 

accordingly granted. 

	

I àP 	
t r 1-  nppl icn Li on stand cii 

\Y 	. 	of in aforesaid term. 
• 
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jNo.t/3666/3. 	
Dated 1 th Sept.200 1 ' 

All 

Gr.II( 	Inch arge 

Subs 1edePlOYrflEt of Sup1US N.C. staff  Of 
on Northern Re 1wayP t10fl  

Due to closure of Neutai QntZOl points over zona
1  

( 	

Re 1w y 51 th.eN 	aff l V be 	ren de red su z lu s. 

cordinglYt pIiU0 are i
nvitGd 	GUP 

pe i so ry- 	d 	Q 	G uP' D' u- i 1 1d. 
staff 	a s 

staff.(He1P*' 	d II ). 
of N.C. orgisati0 0  

ar i 	on.e rneai c al c ate gp ry d wi 1 lin  g to wo 

ine1hiDiVi5i°fl oNO4h,m R1WaY!, 	
•1 

	

The con sent of such willing G0uPC 	
d GroUP'D' 

,NC.' staff .sh6ud teach thipoffiCC on or be1!ôr. 

30.9 • 2001 'p0 itiV ely,. so th at rthë nec esa 

ay be iitiate. 	 S. 

This ay be treated as MO st ,U rgent. '. 

	

/ 5 5 	 • 	 . 	 • 

	

S 	 • 	
/ 	 S.  

. 	 . 	 S  

I' 	 . 	 • 	 • 	 S.  

/ 	

(Gcneral Sec retrY. 

/•• 	 . S 	 . 	 • 

No.G/3666/. .• S 	

• 	
Dated, 11 thSep20O.i 

• 	 . pyfoarded 	

.' 

ac  Uor1 to th e Jsstt. Neutral ontrol,0ffiCe/ 	• 

KoBata&MUbS! 

	

• 	 .. 	S 	/ 	 S. 	 • 

d /i 	 . 	 •, 

S 	

• 	 t• ,..•'_' 	') 	I 	 . 

J Gcfleral SecretarY. 
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